
HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 2505 of 2026

Court No. - 6 

HON'BLE PRAKASH PADIA, J.

1. Today when the matter is taken up, it is very fairly informed by Shri 

Mohit Verma, learned counsel for the petitioner that due to subsequent 

development, he does not want to press the present writ petition and a prayer 

has been made to dismiss the present writ petition as having become 

infructuous.

2. Prayer is allowed.

3. Accordingly, the writ petition is dismissed as having become infructuous. 

4. This order is passed in the presence of Shri Mahesh Narain Singh (A/M 

0111/12), learned counsel appearing on behalf of respondent Nos.4 & 5.  

February 17, 2026
Swati

Versus

Counsel for Petitioner(s) : Mohit Verma, Sachida Nand Tripathi
Counsel for Respondent(s) : C.S.C., Mahesh Narain Singh, Niraj 

Tiwari, Rohit Tiwari

(Prakash Padia,J.)

Santosh Yadav
.....Petitioner(s)

State Of U.P. And 4 Others
.....Respondent(s)


		2026-02-18T16:20:38+0530
	High Court of Judicature at Allahabad


		2026-02-19T11:16:03+0530
	High Court of Judicature at Allahabad


		2026-02-20T09:57:42+0530
	High Court of Judicature at Allahabad




